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1 aj umer ~ingh \...hauhan
son of Late ~ri harnbir Sin9h Chauhan,
aged about 26 years, •.es i.derrt of
Village Deona, Post uffice- Ko kumpur ,
wistrict 't.ah (U.P)

•• • • • ptJlicant. /
i

(By dvoc at s : .ti..K. ingh hauhan)

Versus.

1. Union of India through
_cretary :.iinis try of Defe nce

New Delhi.

2. Deputy Lt. General of l,.ilitary
Farms ~.lvi.G. ,s Branch rttrny read uarters
.iest Block-III, .K. Puram, New Delhi-
110066.

\

.~

3. Director of l\lilitary Farms Ha ad !"'(uarters,
Gentral Command, Luck now,

4. u.I.C. I\d.litary Farms,
Namkum, anchi.

•••••• P~spondents.

By u t a )vocc.::te : .:>ri -'• .1.Le

o R D E......... -----
By this filed under section 19 of. .,

ministrative ribunals Act , 1985, the a plicant has
dated

challenged the orderL..2u.11.200(, by which t he name of

the ap )licant was de leted from the vvaiting list for

pr-cv id Inq the compassionate a po int aerrt ,

2. T e f ac t.s of the cas e are that the f at.he r of the

applicant was serving as per Divisional vtore Keeper

In s bor t U. .!J .K.) at l'amkurn, J; anc i unoer t e j,iinis try

of Defence a CiVilia~ and was bearingstaff



...2 ...

personal No.8060499. Late Sri Rembir Singh Chauhan fell

ill and diee on 3.8.1997 at Military Farms Narnjum,leaving

behind his widow. two sons and two married daughters and

one unmarried daughter. An appliCation was filed by

appliCant for being provide compassionate appointnlent

which was entertiined. Applicant's claim was found

justified ano his name was included in the waiting list.

He was ftllrther given temporary appointment from

17.11.1997 as Milk Uri ter in Military Farm. The applicant

continued to work as Mil k Uri ter for about 6 months

thereafter his engagement was tenninated by the Impuqneo order

the name of the appliCant has been deleted from tbe Waiting

list.
'.
.,

';i

3. Sri H.K.Singh Chauhan learned counsel for the

applicant has submitted too t once the respondents were

satisfied about the circumstances p.reva iling in the
e.A... .,

applicant t s family tha t they ~ required belt) and

the name of the appliCant was included in the list, and

he was also given tempora ry appointment, the vIew ta ken

in the impugned order tha t the name cannot be continued

in the waiting list for more than one year is illegal and

arbitrary. It is submitted that respondents have failed

to consider the difficult circumstances in which family

of La te Hambir Singh eha uhan is living. The order is

arbitrary and the name of the applic2nt has been deleted

without giving any opportunity of hearing.
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4. ri G.:-. Gupta learned cou nse I for the respondents,

by order dated 02.06.2003 was directed to produce::he

Government order .10 .14(; H/23/99/J-\Sstt. ( ) da.ted

3.12.1999 on which bas Ls tm Irnpuqned order has been

assed. However, the learned couns o1 for the r-e sponce rrt s

has not been able to .pro duce the order/though sufficient
tY\

oppor-t.umty was cLvo n, Ihe t.r:i.bl_:1; 1 COd.U not hay; ~ vi,
I 4 -' •

-r-: V\ -r: of ores aid -J>:
benefit -tcf-soing through tbeL.order oe f o.re as s Lnr ny:

ord ....r. However , cons I 'erin the f acts and circumstances

that once the name of 'the applicant was included in
.A J.

the waiting list,. rima-facie shows that respondents

were convinced about indigent circumstances of the

family of late Sri cJrnbir ingh Chauhan and thus for
.--;i-

taking contrary view, an opportunity ought to have been

given to the applicant so that he could have got

op~orutnity to show that the circumstances have not

cr anged. The contrary iew could be taken by the

respondents only on c a~re of circumstances. In the

impugned order nothing has been said that t e
v-:

J"--cU.u.\ "'-
have chacged(l1Ow trey docircumstances in the family

not need any kind of trial. In my view, matter requires

re-consideration by respondents after giving opr.or-t.unity

of hearing to the ap licant.

5. For the reasons stated above, the C.rt. is allowed.

The impugood order dated 20.11.2000 is quashed.
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The narre of the applicant shall be continued in the

waiting list for appointment on compassionate ground in

Military .crn and the name of the applicant shall not

be removed from the list except in accordance with law and

after giving him reasonable opportunity of hearing.

6. There will be no order as to costs.

Vice-Chairman.

h1anish/-


